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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 

BETWEEN: 

AT AMARAVATHI 

WP No. 

1. Prathi Satyanarayana S/o Kondayya 
Age: 60 years, Occ: Cultivation, H.No: 193, 
Sakhinetipalli, Cinema Hall Center, 
Sakhinetipalli, Sakhinetipali Lanka, 
Dr.B.R.Ambedkar Konaseenma, 
Andhra Pradesh - 533251. 

2. Rudharaju Venkata Krishnam Raju, 
s/o Seetharama Raju Rudhraju, 
Age:79 years, Occ: Cultivation, D-47, 
Flat No.301, Raga Heights Apts, 
Siddhartha Nagar Park, Madhura Nagar, 
Ameerpet, Hyderabad, Andhra Pradesh -500038 

OF 2024 

3. Rudharaju Rama Sita, W/o. Rudharaju 
Venkata Krishnam Raju, Age:67 years, 

Occ: Cultivation, D-47, Flat No.301, 
Raga Heights Apts, Siddhartha Nagar Park, 
Madhura Nagar, Ameerpet, Hyderabad, 
Andhra Pradesh - 500038 

4. Mandapalli Venkateswararao S/o laxmanarao, 
Age:52 years, Occ: Cultivation, 3-48, 
Near Cheruvu gattu, Antarvedi Devasthanam, 
Sakhinetipalli Mandalam, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh 533252 

ATTESTOR 

5. Mandapati Satyanarayana, S/o. Lakshamanarao, 
Age:48 years, Occ: Cultivation, 3-48A, 
Near Cheruvu gattu, Antarvedi Devasthanam, 
Sakhinetipalli Mandalam, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

DEPONENT 
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6. Konda Suseela, W/o Dharmarao, 

Age:58 years, Occ: Cultivation, 3-6 Usiri thota. 

Antarvedi Devasthanam, Sakhinetipalli Mandalam. 
Antarvedipalem, Dr.B.R.Ambedkar Konaseema. 
Andhra Pradesh -533252 

7. Gundubogula Suryanarayana Murthy, 
S/o. Narasimha Swamy, Age:52 years, 
Occ: Cultivation, 1-131, Ram Bagh, 
Near Ramalayam temple, Antarvedi Devasthanam, 
Sakhinetipali Mandalam, Antarvedipalem, 
Dr.B.R.AmbedkarKonaseema, 
Andhra Pradesh - 533252 

:2: 

8. Gundubogula Narasimha Swamy, S/o. Suryarao, 
Age:83 years, Oc: Cultivation, 1-131, 
Ram Bagh, Near Ramalayam temple, 
Antarvedi Devasthanam, Sakhinetipalli Mandalam, Antarvedipalem, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

9. Gunisetti Lakshmi, W/o Sambasivam, Age:46 years, Occ: Cutivation, 1-157/1, G.V.Punitha, Near Ramalayam temple, Antarvedi Devasthanam, Sakhinetipalli Mandalam, Antarvedipalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 
10. Pinapothula Venkateswarulu. S/o. Veera Swamy, Age:53 years, Occ: Cultivation, 1-10/2, Anthervedi Palli Palem,Anthervedi, Anthervedi, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh- 533252 
11. Adapa Rambabu, s/o. Narasimha Murhty, Age:56 years, Occ: Cultivation, 2-77/2; Antherv vedi Kara,Antharvedi, Near Kotha Vanthena, Sakhinetipalli, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh -533252 

ATTESTOR 
DEPONENT 
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12. Bellamkonda Padmajirao, S/o. Satyanarayana, 
Age:64 years, Occ: Cultivation, 3-98-2, Anthervedi Kara, 
Dinda Kodapa, Sakhinetipalli, Anthervedipalem, 
Dr.B.R.Anmbedkar Konaseema, 
Andhra Pradesh - 533252 

13. Adapa Mahalakshmi, W/o Rambabu, 
Age:50 years, Occ: Cultivation, 2-77/1, Anthervedi Kara, 
Antharvedi, Near Kotha Vanthena, Sakhinetipalli, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

:3 : 

14. Achanta Venkanna, S/o. Narayana Swamy, 
Age: years, Occ: Cultivation, 3-90, 
Kesavadasupalem, Hanuman Center, 
Sakhinetipalli, Kesavadasupalem, Kesavadasupalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

15. Kollabathula Naga Bhushanam, s/o. Venkatarao, 
Age: years, Occ: Cultivation, 1-154, 
Kollabathula vari gropu, Kesavadasupalem, 
Sakhinetipali, Anthervedipalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh 533252 

16. Pothabattula Venkateswarulu, S/o. Shaseyya, 
Age:54 years, Occ: Cultivation, 2-179, 
Palli Palem, antharvedi, Palli Palem, Antharvedi, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh -533252 

17. Oduru Dhanalakshmi, W/o. Srinivasa Rao, 
Age:40 years, Occ: Cultivation,4-124, 
Gondi, Achanta vari group, Gondi, 
Sakhinetipalli Mandalam, 
Dr.B.R,Ambedkar Konaseema, 
Andhra Pradesh -533252 

ATTESTOR 
DEPONENT 
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Age:48 years, Occ: Cultivation, 3-22, Usiri thota, Antarvedi Devasthanam, Sakhinetipalli Mandalam, 
Antarvedipalem, Dr.B.R.Ambedkar Konaseema, 

18. Kotta Srinivasarao, S/o. Ramarao, 

Andhra Pradesh-533252 

"4 ! 

19. Bellamkonda Narasimharao, S/o. Mutyalu, 

Age:58 years, Occ: Cultivation, 4-291-1, 
Anthervedi Kara, Bellamkonda vari group, 
Anthervedi kara, akhinetipai, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh- 533252 

20. Tirumula Thrinadulu, S/o. Venkataramayya, Age:37 years, Occ: Cultivation, 3-162, High School Road, Sakhinetipalli, Antharvedi, Antharvedi, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252. 

21. Thumu Sathibabu, s/o. Yesubabu, Age:41 years, Occ: Cultivation, 4-284, Antharvedi, Near cycle shop center, Antharvedi kara, Sakhinetipalli, 
Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

22. Thumu Rambabu, S/o. Yesubabu, Age:42 years, Occ: Cultivation, 4-284, Antharvedi, Near cycle shop center, Antharvedi kara, Sakhinetipalli, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 23. Katikireddy Jagannadham, C/o. Nagabhushanam, Age:58 years, Occ: Cultivation, 1-2b0 
Near Ramalayam temple, Antarvedi Devasthanam, Sakhinetiplli i Mandalan, Antarvedipalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

ATTESTOR 
DEPONENT 

31
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24. Adabala V Brahmaji Rao, S/o. Krishnamurthy, Age:52 years, Occ: ultivation, 3-43, turpu palem, 
Ramalayam Veedi, turpu palem, Malkipuram Mandala, Sivakodu, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh -533244 

:5:: 

25. Adabala Chandra Vani, W/o. Veera Brahmaji Rao, Age:45 years, Occ: Cultivation, 3-43, turpu palem, Ramalayam Veedi, turpu palem, Malkipuram Mandala, Sivakodu, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533244 

26. Indukuri Murali Krishnam Raju, S/o. Ramakrishna Raju, Age:64 years, Occ: Cultivation, 24-15-3/1, Ward 34, Kallakuri vari street, Vijaya Kumar raju nagar, Bhimavaram, Sivaraopeta, West Godavari, Andhra Pradesh - 534202 

27. Pothuraju Lakshmi Narayana, s/o. Surya Venkata 
Suryanarayana, Age:57 years, Occ: Cultivation, 
2-67/1, Anthervedi Kara, 

Antarvedi kara, 
Near Venkateswara Swamy Temple, 

Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

28. Pothuraju Sri Nagendra Kumar, S/o. Surya Venkata 
Suryanarayana, Age:58 years, Occ: Cultivation, 
2-33/1, Beside main road, 

Near Venkateswara Swamy Temple, Antarvedi kara, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

29. Pothuraju Sri Venkata Krishna, s/o. Surya Venkata 
Suryanarayana, Age:60 years, Occ: Cultivation, 
2-33, Near Venkateswara Swamy Temple, 
Sakhinetipalli Mandalam, Antarvedi, 

ATTESTOR 

Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh -533252 

DEPONENT 
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30. Bellamkonda Subrahmanyam, S/o. Saatyanarayana, 

Age:45 years, Occ: Cultivation, 4-297, 

Antarvedi Kara, Dari kodapa, Antharvedi. 
Sakhinetipalli, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh- 533252 

31. Potabathula Venkateswarulu, S/o. Veerla Venkayya. 
Age: 58 years, Occ: Cultivation, 2-135, 
Palli Palem meraka, Antarvedi Palli Palem, 
Antarvedi, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh-533252 

32. Gubbala Boja Satyavati, w/o Venkata setti, Age:50 years, Oc: Cultivation, Kesavadasupalem, Sakhinetipali, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

33. Yattam Surya Prabhakarrao, S/o. Venkatarao, Age:63 years, Occ: Cultivation, 4-68, Kesavadasupalem, Bellamkonda vari meraka, Sakhinetipali, Kesavadasupalem, kesavadasupalem, 
Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

34. Bommisetti Krishna Murthy. Slo. Peda Brahmanna, Age:76 years, Occ: Cultivation, 1-2, Gundubogula vari meraka. Antarvedidevasthanam, Sakhinetipalli mandalam, Antarvedipalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 
35. Gundubogula Nageswararao, S/o. Venkataswami, Age:48 years, Occ: Cultivation,1-13, GB Meraka, Antarvedi Devasthanam, Sakhinetipalli mandalam, Antarvedipalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

ATTESTOR DEPONENT 
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36. Kundem Chandra Nageswari, W/o.China Maha Lakshmeswara Rao, Age:75 years, Occ: Cultivation, 5-124, Mori, Near High School, Sakhinetipali, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

:7: 

37. Yenumula Hanumantharao, S/o. Bangariyya, Age:73 years, Occ: Cultivation, 2-201, 
Kesavadasupalem, Panchayati road, Sakhinetipalli, Kesavadasupalem, Kesavadasupalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

38. Mallipudi Rambabu, S/o. Sesharao, 
Age:41 years, Occ: Cultivation, 3-34, 
Kesavadasupalem, Mallipudi Street, 
Sakhinetipalli, Kesavadasupalem, 
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh -533252 

39. Mallipudi Sesha Rao, S/o. Gandhi Narasimha Murthy, 
Age:70 years, Occ: Cutivation, 3-34, 
Kesavadasupalem, Malipudi Street, 
Sakhinetipalli, Kesavadasupalem, 
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

40. Undapalli Venkateswararao, S/o. Narasimha Murthy, 
Age:71 years, Occ: Cultivation, 1-29, 

kesavadasupalem, Undapalli vari vidhi, 
Sakhinetipalli, Kesavadasupalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

41. Undapalli Gouriparvathi, W/o. Venkateswararao, 
Age:68 years, Occ: Cultivation, 1-29, kesavadasupalem. 

Undapalli vari vidhi, Sakhinetipalli, Kesavadasupalem, 
Dr.B.R.Ambedkar Konaseema, 

Andhra Pradesh - 533252 

ATTESTOR 
DEPONENT 
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42. Gannabattula Venkata Krishna Rukmamba 

w/o. Ramanjaneyulu, Age:53 years, Occ: Cultivation, 

1-26, Undapalli vari vidhi, Kesavadasupalem, 
Sakhinetipalli, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, 

Andhra Pradesh - 533252 

!8:: 

43. Ganabathula Ramanjaneyulu, 
S/o. Lakshmi Narasimha Swamy, 

Age:60 years, Occ: Cultivation, 1-26, 
Undapalli vari vidhi, Kesavadasupalem, 
Sakhinetipali, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh 533252 

44. Yenumula Dharma Raju, S/o. Bangarayya, 
Age:73 years, Occ: Cultivation, 2-200, 
Yenumula vaari veedi, Sakhinetipalli, 
Antarvedipalem, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

45. Mallepudi Nagamani, W/o. Gandhi Narasimha Naidu, 
Age:40 years, Occ: Cultivation, 3-34, 

mallipudi vari meraka, Kesavadasupalem, 
Sakhinetipalli, Antharveripaelm, 
Dr.B.R.Ambedkar Konaseema, 

Andhra Pradesh - 533252 

46. Puvvala Suresh, S/o. Yesu Babu, 
Age:46 years, Occ: Cultivation, 
2-34/2, Peedintalamma Temple, Kesavadasupalem, 

Sakhinetipalli, Antharveripalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

47. Yenumula Sri Durga, D/o. Veera Venkata 
Satyan Naga Brahmaji, Age:24 years, 

Occ: Cultivation, 2-200, Kesavadasupalem, 
Yenumala vari vidhi, Sakhinetipalli, Antharveripalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

ATTESTOR 
DEPONENT 
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48. Yenumula Swami Naidu, S/o. Venkata Swami, 
Age: 63 years, OcC: Cultivation, 2-13, Kesavadasupalem, Panchayati Vadha, 
Sakhinetipalli, Kesavadasupalem, 
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

49. Kollabathula Raju, S/o. Kutumbarao, 
Age:55 years, Occ: Cultivation, 2-57, 
Adharsha Nagar, Antarvedidevasthanam, 
Sakhinetipali mandalam, Antarvedipalem, 

Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

50. Kesari Satyanarayana, S/o. Durgara0, 
Age:55 years, Occ: Cultivation, 
1-3-3-b, Antarvedi Kara, Daari kodapa, 

:9:: 

Antarvedi kara, Sakhinetipalli, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533252 

51. Aachanta Venkata Satyanarayana, S/o. Venkata Narasayya, 

Age:54 years, OcC: Cultivation, 
1-142, Kesavadaupalem, Mendu palem, Sakhinetipalli, 
Kesavadasupalem, Kesavadasupalem, 

Dr.B.R.Ambedkar Konaseema, 

Andhra Pradesh - 533252 

52. Manda Radha Krishna, S/o. Rangarao, 

Age:46 years, Occ: Cultivation, 6-94, 
Kesavadasupalem, Sai Nagar, Sakhinetipalli, 
Kesavadasupalem, Antarvedipalem, 
Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

53. Manda Surya Mani, W/o. Subrahmanyam, 

Age:54 years, OcC: Cultivation, 5-97, Sai Nagar, 
Kesavadasupalem, Kesavadasupalem Mandal, 

Dr.B.R.Ambedkar Konaseema, 

Andhra Pradesh - 533252 

ATTESTOR 

DEPONENT 
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54. Achanta Naga Laxmi, W/o. Ramakrishna, 
Age:48 years, Occ: Cultivation, 2-15, 
Kesavadasupalem, Achanta vari meraka, 
Sakhinetipli, Kesavadasupalem, 
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh -533252 

98 

55. Undapali vira Venkata Satyanarayana, S/o. Narasimhamurthy, Age:63 years, Occ: Cultivation, 1-17, Undapalli varividi, Vinayaka Center, Sakhinetipalli, 
Kesavadasupalem, Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

1-12, Undapalli vari veedi, 

: 10 ::; 

56. Undapalli Narayana Swamy S/o. Subbarao, Age:56 years, Occ: Cultivation, 
Near Vinayaka temple, sakhinetipalli, Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

57. Vundapalli Nageswara Rao, S/o. Subbarao, Age:48 years, Occ: Cultivation, 

Andhra Pradesh -533252 

1-12, Undapali Vari Meraka,Sakhinetipalli, Kesavadasupalem, Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, 
58. Mandapati Sri Rama Krishna, S/o. Venkateswararao Age:34 years, Occ: Cultivation, 2-250-1, Gollala Street, High school road, Kesavadasupalem post, Kesavadasupalem, Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 
59. Mandapati Nageswara Rao. S/o. Venkateswararao, Age:35 years, Occ: Cultivation, 2-250, Kesavadasupalem, Gollala group, Sakhinetipalli, 
ATTESTOR 

Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, Andhra Pradesh - 533252 

DEPONENT 
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60. Medicharla Raja Rama Mohan enkata Satyanarayana, S/o. Subbarao, Age:47 years, Occ: Cultivation, 5-94/3, Kaluvagattu, Ramarajulanka, 
Malikipuram, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533253 

61. Medicharla Veera Venkata Satyanarayanamma, 
W/o. Subbarao, Age: 67 years, Occ: Cultivation, 
5-95, Chinna kaluva gattu, Ramarajulanka, 
Malikipuram, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh - 533253 

:11 :: 

62. Addala Venkanna Babu, S/o. Satyanarayana, 
Age:52 years, OcC: Cultivation, 3-33, 
Kesavadasupalem,Malli pudi vari meraka, 
Sakhinetipalli, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh- 533252 

63. Ravuri Satyanarayana, S/o. Venkata Narasayya, 
Age:58 years, OcC: Cultivation, 1-21, 
Kesavadasupalem, Vinayaka Gudi, 
Sakhinetipalli, Kesavadasupalem, 
Kesavadasupalem, Dr.B.R.Ambedkar Konaseema, 

Andhra Pradesh - 533252 

64. Adabala Veera Brahmaji Rao, S/o. Krishnamurthy, 

Age:52 years, OcC: Cultivation, 3-43, turpu palem, 

ramalayam veedi, turpu palem, 
Malkipuram Mandalam, Sivakodu, 
Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh-533244 

And Fisheries Department, 

1. The State of Andhra Pradesh, 

Rep.by Its Principal Secretary 

Animal Husbandry, Dairy Developmernt 

Guntur District. 

AND 

Secretariat Buildings, Velagapudi, 

ATTESTOR 

Petitioners 

DEPONENT 
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2. The District Collector cum Chairman, 

Fresh Water Aqua Culture District Level Committee, 

Dr. B.R. Ambedkar Konaseema District, 

Amalapuram. 

3. The Joint Director cum Member Secretary, 

Fresh Water Aqua Culture District Level Committee, 

Dr. B.R. Ambedkar Konaseema District, 

Amalapuram. 

4. The Fisheries Development Officer, 
Fisheries Department, Govt of A.P., 
Dr. B.R. Ambedkar Konaseema District, 
Amalapuram. 

5. The Assistant Director of Fisheries, 
Fisheries Department, Mamidi Kuduru, 

Dr. B.R. Ambedkar Konaseema District. 

6. The Tahsildar, 

: 12:: 

Sakhineti Mandal, Sakhineti, 
Dr. B.R. Ambedkar Konaseema District. 

7. The Tahsildar, 

Kesavadasupalem Mandal, Kesavadasupalem Dr. B.R. Ambedkar Konaseema District. 
8. The Tahsildar, 

Malkipuram Mandal, Malkipuram Dr. B.R. Ambedkar Konaseema District. 
9. The Tahsildar, 

Antarvedi Mandal, Antarvedi Dr. B.R. Ambedkar Konaseema District. 

ATTESTOR 

.Respondents 

DEPONER 

39
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: 13 : 

AFFIDAVIT FILED BY THE PETITIONER 
1, Prathi Satyanarayana Slo Kondayya, Age: 60 years, Occ: 

Cultivation, H.No: 193, Sakhinetipalli, Cinema Hall Center, 
Sakhinetipalli, Sakhinetipali Lanka, Dr.B.R.Ambedkar Konaseema, 
Andhra Pradesh 533251 do hereby solemnly and sincerely affirm 
and state on oath as follows: 

1. I am the Petitioner No.1 herein as such I am well acquainted with 
the factS of the case. The grievances of all the petitioners are similar 

and I anm authorized to file on behalf of all the petitioners. However, a 

separate court fee has been deposited individually as per the Writ 

2. The Present Writ petition is being filed questioning the action of 

Respondents 2 to 5 in trying to demolish the Tanks of the petitioners 

mentioned in Annexure-I of the affidavit in different survey numbers 

and different extents in Sakhinetipalli Mandal, Antarvedi Mandal, 
Kesavadasupalem Mandal and Malkipuram Mandal of B.R. Ambedkar 

Konaseema District without issuing notice is illegal, arbitrary, violation 
of Principles of Natural Justice and violation of Article-14, 19 and 21 of 

Constitution of India. 

3. It is submitted that all the petitioners are farmers, they are the 

absolute owners of different extents of lands in Sakhinetipalli Mandal. 

Antarvedi Mandal, Kesavadasupalem Mandal and Malkipuram Mandal of 

B.R. Ambedkar Konaseema DistriCt. The individual extent of lands the 

petitioners and particulars of survey numbers are described in 

ATTESTOR 
DEPONENT 

Rules. 
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Annexure-I in tabular form for the brevity of the affidavit. The 

: 14 :: 

petitioners filed the relevant title documents/revenue records Such 

the Pattadar passbook and Form-1B register are filed as a material 
paper in Volume-lI of Material Papers for reference of this Honble 
Court. The petitioners undertake to file the registered sale deeds if the 
Hon'ble Court directs the petitioners. 

4. It is submitted that the surrounding lands of the petitioners are 
not fit for cultivation due to conditions of salty water. Since 1983 the 
subject lands have been utilized as tanks and all the petitioners from 
their forefathers cultivate the fish culture by dumping prawn seeds. The petitioners and their family members are depending on the fruits raised from the cultivation of tanks except that there are no other sources for 

5. It is submitted that in the year 1996, the Government of Andhra Pradesh in governance with Article-39 of the Constitution of India introduced a Scheme i.e., Jawahar Rojghar Yojana and sanctioned necessary funding for the development of said Tanks as Brackish water prawn culture project. Til the date the petitioners are cultivating in existing tanks with the necessary permissions and aid of the government from time to time. 
5. It is submitted that the petitioners maintain a separate drain system to drain the waste water directly connected to the drainage canal merged into the Bay of Bengal, The petitioners never violated the 

ATTESTOR 

terms of the government at ar 

DEPONENT 

7. 

mad 

their survival. 

any point in time and there are no grievances of obstructions from the government till the date. 
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33 

It is submitted that the authorities of respondents No.4 and 5 

made canvassing by Way of Tom Tom in the villages on 21-09-2024 

that the subject Tanks of the petitioners in the four Mandals are going 

to demolish on 24-09-2024 to show the compliance of the orders of the 

: 15 

Honble Green Tribunal, When the petitioners enquired with respondent 

No.6 they did not disclose the particular of the orders of the Green 

Tribunal. The petitioner has not received any notices or not participated 

in proceedings before the Hon'ble Green Tribunal, thus whatever the 

orders passed by the Honble Green Tribunal are not binding on the 

petitioners. 

ATTESTOR 

8. It is humbly submitted that the petitioners made an inquiry with 

the other villagers who got a notice from respondents No.5 and 6 they 

supplied a copy of the notice. On perusing the notice, it is notified that 

as per the orders of the Hon'ble Green Tribunal in O.A. No. 91 of 2020, 

they are proposing to demolish the Tanks of the petitioners. It is 

pertinent to state here that on an earlier occasion in the year 2022 in 

under the orders in O.A. No.91 of 2020 the authorities of APEPDCL 

Amalapuram Division issued notices to some of the petitioners for 

disconnection of electricity connections. The said action was challenged 

by the 12 petitioners who received the notices before this Hon'ble Court 

vide W.P. No, 35141 of 2022 before this Hon'ble Court. This Hon'ble 

Court was pleased to dispose of the Writ Petition on dt.15-11-2022 

directed the petitioners to submit their explanations to the notice on 

such. an explanation the respondents therein are directed tO consider 

the reply and take appropriate decision by following due procedure of 

law within 2 weeks till then not tO take any coercive steps against the 

petitioners. To date, no Steps nave been taken by the APEPDCL 

authorities. 
DEPONENT 
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34 
: 16:: 

It is submitted that the petitioners do not know about the said 
orders of the Green Tribunal at any point of time as conducted and ns 

notice was issued at any point of time to the petitioners as stated 

above. The petitioner has had the said lands /Tanks for the last 3 

decades. The petitioners are not parties to the said complaint or the 
said proceedings before the Green Tribunal, Thus the actions of 

respondents 5 and 6 at the instance of the third parties are ex-facie 

illegal and unjust. The department has encouraged all these years for 
the development of the prawn culture and now based on the unbinding 
orders trying to demolish the Tanks of the petitioners without issuing 
any prior notice and conducting an inquiry is illegal,' arbitrary, and a 
violation of the Principles of Natural Justice and violation on Artilce-14, 19 and 21 of Constitution of India. 

11, It is submitted that the Petitioners had not filed any Writ, Suit, or any other Claim / Appeal before any Court or Authority for the relief SOught in the present Writ Petition, and the Petitioners have no other alternative remedy except to approach this Hon'ble Cout under Article 226 of Constitution of India. 

ATTESTOR 

Hence the petitioner. prays that the Hon'ble Court may be pleased to issue a Writ order or direction more particularly one in the nature of Writ of Mandamus declare the action of the respondents 2 to 5 in trying to demolish the Tanks of the petitioners mentioned in Annexure-I of the afidavit in different survey numbers and different extents in Sakhinetiplli Mandal. Antarvedi Mandal, Kesavadasupalem Mandal and Malkipuram Mandal of B.R. Ambedkar Konaseema District without issuing notice is illegal, arbitrary 
DEPONENT 
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: 16 :: 

violation of Principles of Natural lustice and violation of Article-14, 19, 
and 21 of the Constitution of India and consequently direct the 
Respondents not to interfere and demolish the Tanks of the petitioners 
specified in Annexure-I attached to the affidavit in Sakhinetipalli 

Mandal, Antarvedi Mandal, Kesavadasupalem Mandal and Malkipuram 

Mandal of B.R. Ambedkar Konäseema District and pass Such other order 
or orders as this Hon'ble Court may deem fit and proper in the 

circumstances of the case. 

case. 

Hence, the Petitioners prays that the Hon'ble Court may be 

pleased to direct the respondents not to interfere and demolish the 

tanks of the petitioner specified in Annexure-I attached to the affidavit 

in Sakhinetipalli Mandal, Antarvedi Mandal, Kesavadasupalem Mandal 

and Malkipuram Mandal of B.R. Ambedkar Konaseema District pending 

disposal of above Writ Petition and pass such other order or orders as 

this Hon'ble Court may deem fit and proper in the circumstances of the 

Solemnly and sincerely affirm this 

the day of 23rd day of September 2024 

And signed his name in my presence 

Advocate/Amaravathi 

Deponent 
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VERIFICATION 

I, Prathi Satyanarayana S/o Kondayya, Age: 60 years. 

Cultivation, H.NO: 193. Sakhinetipalli, Cinema 

Sakhinetipali, Sakhinetipalli Lanka, 
Cinema Hall Center 

Counsel for the Petitioner 

Dr.B.R.Ambedkar Konaseema. 
Andhra Pradesh - 533251 hereby state and declare that the contents 
stated in the above Para's are true and correct to the best of our 
knowledge and belief. 

Hence verified on this the 23rd day of September 2024 at Amaravathi 

DEPONENT 
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH

ATAMARAVATHI

Description of Document Page Nos.

T

-do-
7 P1 12-09-2024

8 P2 20-03-2007

9 P3 12-02.1996

P4

P5

17 P14 Vakalat -de­
ls P5 Respondents Addresses

AMARAVATHI

COUNSEL FOR Ti

W.P. No. OF 2024
RUNNING INDEX

Date of 
Document

SI 
No

Exh 
-ibit

—--------

TITIONERS

1
2
3
4
5
6

Service Certificate 
Court fee 
Writ Petition 
Annexure 
Affidavit________
Verification

-09-2024 
-do- . 
-do- 
-do- 
-do- 
-do-

Date of 
filing of 

Document 
-09-2024 

-do- 
-do- 
-do- 
-do- 
-do-

Material Papers

Copy of the Notice issued by 
the 5^^ and 6*^ respondent 
Copy of the Certificate 
issued by the 6*” respondent 
in favour of the petitioners 
Copy of the proceedings of 
the 7‘^ respondent 
Photographs of the tanks

&

la- 15 
1^

Date: y ^09-2024
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3

W.P.No. OF 2024

BETWEEN:

1.

2.

3.

4.

5. Kusuma Gangadhar rao 
S/o venkata rao, 50 years, 
Moripolam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

Pothula satyanarayana 
S/o Meera Saheb, 54 years, 
Moripolam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

Deepati Subhash
S/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Vardhanapu Subhakar rao 
S/o Sattiraju, 66 years, 
Moripolam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

Kusuma srInIvasa rao
S/o venkata rao, 46 years, 
Moripolam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI

MEMORANDUM OF WRIT PETITION 
(Under Article 226 of Constitution of India) 

(SPECIAL ORIGINAL JURISDICTON)
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6.

7.

8.

1

9.

10.

11.

... Petitioners

I

Bhupathi mohan das 
S/o Narayana Murty. 68 years. 
Moripoiam Village 
Mamidlkuduru Mandal 
Dr BR Ambedkar Konaseema District

Kombathula Ramjl Suman 
S/o Nageswara rao, 43 years, 
Moripoiam Village 
Mamidlkuduru Mandal 
Dr BR Ambedkar Konaseema District

Kusuma Chakravarthi 
S/o Balakrishna, 44 years, 
Moripoiam Village 
Mamidlkuduru Mandal 
Dr BR Ambedkar Konaseema District

Bhupatl VImala Bal
W/o balaravl Varma, 52 years, 
Moripoiam Village 
Mamidlkuduru Mandal
Dr BR Ambedkar Konaseema District

Balia Nageswara rao 
S/o Saheb, 76 years, 
Moripoiam Village 
Mamidlkuduru Mandal 
Dr BR Ambedkar Konaseema District

Bhupatf Babu Paramesh 
S/o venkanna, 59 years, 
Moripoiam Village 
Mamidlkuduru Mandal 
Dr BR Ambedkar Konaseema District

12. Kusuma Annapurna
W/o Veera Venkata Satyanarayana , 54 years 
Moripoiam Village 
Mamidlkuduru Mandal
Dr BR Ambedkar Konaseema District
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AND

. « ■

2.

3.

4.

5.

6.

7.

...Respondents

The Asst. Director of Fisheries, 
Fisheries Department, Mamidi Kuduru, 
Dr BR Ambedkar Konaseema District

The Tahsildar,
Mamidikuduru Mandal,
Mamidikuduru
Dr BR Ambedkar Konaseema District

East Godavari District SC Co-op Society Ltd 
Kakinada
Rep by its Executive Director

The Fisheries Development Officer, 
Fisheries Department, Govt, of A.P., 
Dr BR Ambedkar Konaseema District 
Amalapuram

T State of Andhra Pradesh
Rep. by its Principal Secretary, ' ' ' 
Animal Husbandry, Dairy Development 
And Fisheries Department, 
Secretariat Buildings, Velagapudi, 
Guntur District , ■ ■ > ,

The District Collector -cum- Chairman,
Fresh Water Aqua Culture District Level Committee, 
Dr BR Ambedkar konaseema District
Amalapuram ‘

I I J w *

The Joint Director-cum-Member Secretary, 
Fresh Water Aqua Culture District Level Committee, 
Dr BR Ambedkar Konaseema District i- 
Amalapuram

The address for service on the above named petitioner is that of his 
counsel Mr.T.V.S.Prabhakar Rao (1525), Advocate, Flat No.1031, Maple 
Block, Rain Tree Park, Opp: Nagarjuna University, Namburu, Guntur District.
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proper in the circumstances of the case.

Counsel;for the iPettioners

I

■ 1

I

I

I 
1

J

J

Amaravati,
Dt: 1^-09-2024

I

For the reasons staled In the accompanying affidavit the petitioner 
herein pray that this Hon’ble court may be pleased to issue writ, order or 
directon, more particularly one In the nature of Writ of Mandamus declaring 
the notice dt 12-09-2024 In ref No 399/D/2022 issued by the respondent 5&6 

proposing to demolish the tanks of the petitioners of an extent of Acl.OO 
each in S.No 39,40,458 of Gogannamatam Village of mamidlKuduru Mandal, 
Dr BR Ambedkar Konaseema District Is illegal, arbitrary and violative of 
principles of natural justice consequently directing the respondents not to 
meddie with the said tanks of the pedtioners in any respect pursuant to the 
Notice dt 12-09-2024 In ref No 399/D/2022 issued by the respondent 5&6 
and pass such other order or orders as this Hon’ble Court may deem fit and
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EAST GODAVARI DISTRICT

HIGH COURT: AT AMARAVATHI

of 2024W.P.No.I

MEMORANDUM OF WRIT PETITION

Filed by:

f

COUNSEL FOR THE PETITIONERS

1

i

!

T.V.S.PRABHAKAR RAO (1525) 
ADVOCATE

I
•f

f 
hl 

'S

i:

I
>
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W.P.No. OF 2024

BETWEEN:

K.Srinivasa Rao & others ... Petitioners

AND

...Respondents

LIST OF EVENTS

ANNEXURE-1

DATE DESCRIPTION

/S'2

State of Andhra Pradesh Rep. by its Principal Secretary, 
Animal Husbandry, Dairy Development 
and Fisheries Department, 

Secretariat Buildings, Velagapudi, 
Guntur District & others

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHi

I submit that the petitioners are th( 
members of Jal Bheem Lankala Sangan 
Morlpalem , Mamidi kuduru mandal, Dr B F 
Ambedkar Konaseema District. I am the 
president of the said sangam and the 
sangam was a registered one with regd Ne 
51 of 2023 under societies registration Act 
The said society is having 36 members an< 
the petitioners are some of them and all an 
belonging to the Schedule caste.

Page 
Nos.

Para 
No.
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/5-3

164

1
I

I
I
I
I
I

I  
I submit that in the year 1983 an extent of 
Ac 1.00 each in S.No 39,40,458 of 
Gogannamatam of mamidihuduru 
Mandal was leased out to the forefathers 
of the petitioners under lease orders in ref 
B4/5108/1976 dt 24-11-1983 by the office 
of the 6‘^ respondent in view of their long 
possession of the said land. They used to 
raise the gross , later coconut trees and 
as the said crops wee damaging due to 
the surround conditions of salty water, in 
the year 1996 the government under JRY 
( Jawahar Rojghar Yojana) scheme has 
sanctioned necessary funding through 
the district SC Coop Society to convert 
the said lands as Brackish water prawn 
culture project from 1996 onwards the 
tanks in the said area are being cultivated 
as prawn tanks and as of now there are 
tanks in existence with seed. The 
government under the said scheme have

. also erected the necessary sheds to keep j 
the operational material and we all

, collectively using the said sheds for our 
benefit_________________ ________
I submit that the original allottees are ou 
grandparents who have cultivated the sai< 
land for grazing gross, later our respective 
fathers got the said land as tanks thrugl 
the fisheries department, at present we an

; cultivating the same. The 6®* responden 
I has issued possession and enjoymen 
1 certificates to each of us and we have beei 
j in our possession of Acl.OO each in S.Ni

39,40,458 of Gogannamatam o 
' mamidihuduru Mandal. The recerl

phographs are filed herewith to show tha 
there are tanks in existence as on today.
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146

147

I

I submit that we are not aware of the sai( 
orders of the green tribunal and no point o 
time an enquiry was conducted and n( 
notice was issued at any point of time. W< 
have been in possession of the said land; 
/tanks for last 3 decades and the sale 
person who claims to be the complainant i: 
not belonging to our village and we are no 
parties to the said complaint or to the sai( 
proceedings before green tribunal, as suci 
the notice issued by the respondent 5 an< 

. 6 at the instance of the third parties are ex 
facie illegal and unjust.

I submit that there are nearly 20.000 acre; 
of land was converted as tanks ffon 

•, Gogannamatam to Antervedi in fou 
mandals ie mamidikuduru, • razole 
Malkipufam and sakhinetipally mandal an( 
all are in existence as of now. There an 
many lands which were allotted to variou! 
individuals who belonging to variou! 
communities.

While so, the respondent No 5 & 6 jointi 
issued a notice dt 12-0.9-2024 served oi 
13‘^ to the petitioners 1 to 3 stating that thf 
unauthorized tanks in the village will b( 
demolished on 17^09-2024. The said notice 
was issued mentioning 3 days time 
knowing that these three days are publie 
holidays. The said notice is with < 
referrance of note file of the 2'*’ responden 
and aslso the orders of the green tribuna 
dt 4-09-2024 . no such orders were 
enclosed to the said notice dt 12-09-2024.
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ID

I submit that the sad notice dt 12-09-202^ 
is impugned in the writ petition and the sak Q 
notice is liable to be set aside on the sol( 
ground that thee notice does not contaii 
any details fo the tank , extent , Surve’ 
number, name etc and it is a printed notic( 
issued commonly to all without any details

I submit that we all belonging to scheduk 
caste community and our family member! 
are dependents on the small income out o 
the said one acre of tank each and we haw 
no other source of income and If It is close( 
all of a sudden , we will be put to seriou! 
prejudice and irreparable loss. We haw 
Invested Rs 2,00,000/- each for the culture 
operation and the seed is in the said tanks

I I submit that as the department with the ai( 
from the concerned society under the 
scheme formulated for the uplift of the 
schedule caste community In the arej 
converted the said tanks on thei 
Instructions and the department ha! 
encouraged all these years for th< 
development of the prawn culture in th< 
area now estopped In issuing the notice 
that the tanks are unauthorized. The sale 
notice is exfacie Illegal and contrary to law
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ANNEXURE - II

DESCRIPTION

Under Article 226 of the Constitution of India.

COUNSEL FOR' PETITIONER
AMARAVATHI, 
Dt. |(-08-2024

Para 
No.

Page 
Nos. 

IF’

1 submit that the action of the respondent
2 to 6 are in violation of principles of nature 
justice and also the fundamental right 
guaranteed under art 19 and 21 of th( 
constitution and time and again thi: 
Hon’ble court and apex court ha: 
categorically held that the authorities ough 
to have followed the principles of nature 
justice and ought to have put them notice 
before taking steps and proper opportunit 
should be given to the party to put for the 
their defense and in the present case there 
is no notice prior to the notice impugnee 
and the said action Is nothing but violative 
of principles of natural justice.
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OF 2024W.P.No.

BETWEEN:

-f.

1. Kusuma Srinivasa rao
S/o venkata rao, 46 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

2. Vardhanapu Subhakar rao 
S/o Sattiraju, 66 years, 
Moripolam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

3. Deepati Subhash
S/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

4. Pothuia satyanarayana
S/o Meera Saheb, 54 years,
Moripolam Village
Mamidikuduru .Mandal
Dr BR Ambedkar Konaseema District

5. Kusuma Gangadhar rao 
S/o venkata rao, 50 years, 
Moripolam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI
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IS

Ti

... Petitioners

6. Bhupathi mohan das
S/o Narayana Murty, 68 years,.
Moripolam Village ■
MamidikiLiduru Mandal
Dr BR Ambedkar Konaseema District

11. Bhupati Babu Paramesh 
S/o venkanna, 59 years, 
Moripolam Village 
Mamidilluduru Mandal 
Dr BR Ambedkar Konaseema District

10 Balia Nageswara rao 
S/o SaHeb, 76 years, 
Moripolam Village 
Mamidik'uduru Mandal 
Dr BR A’mbedkar Konaseema District

8. Kusuma Chakravarthi
S/o Bala <rishna, 44 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

9. Bhupati Vimala Bai
W/o bale ravi Varma, 52 years, 
Moripolam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

7. Kombathula Ramji Suman 
S/o Nageswara rao, 43 years, 
Moripolam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

12. Kusuma Annapurna
W/o Veera Venkata Satyanarayana , 54 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District
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AND

...Respondents

5. The Asst. Director of Fisheries, 
Fisheries Department, Mamidi Kuduru, 
Dr BR Ambedkar Konaseema District

7. East Godavari District SC'Co-op Society Ltd 
Kakinada
Rep by its Executive Director

6. The Tahsiidar,
Mamidikuduru Mandai, .
Mamidikuduru
Dr BR Ambedkar Konaseema District

3. The Joint Director -cum- Member Secretary, 
Fresh Water Aqua Cuiture District Levei Committee, 
Dr BR Ambedkar Konaseema District 
Amalapuram

2. The District Coiiector -cum- Chairman,
Fresh Water Aqua Cuiture District Level Committee, 
Dr BR Ambedkar Konaseema District
Amalapuram

4. The Fisheries Development Officer, 
Fisheries Department, Govt, of A.P., 
Dr BR Ambedkar Konaseema District 
Amalapuram

1. State of Andhra Pradesh
Rep. by its Principal Secretary, 
Animal Husbandry, Dairy Development 
And Fisheries Department,
Secretariat Buildings, Velagapudi, 
Guntur District
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b
AFFIDAVIT FILED ON BEHALF OF THE PETITIONERS

I, Kusuma srinivasa rao , S/o venkata rao, 46 years, Moripciam 
Village Mamidikuduru Mandal, Dr BR Ambedkar Konaseema District, do 
hereby solemnly affirm and sincerely state on oath as follows: 

1 
r

1. I am the 1 petitioner herein as such I am well acquainted with the facts of the 
case. I am deposing this affidavit on my behalf and on behalf of other 
petitioners also as I am authorized to do so.

2. I submit that the petitioners are the members of Jal Bheem Lankala Sangam 
Moripaiem , Mamidl kuduru mandal, Dr B R Ambedkar Konaseema District. I 
am the president of the said sangam and the sangam was a registered one 
with regd No 51 of 2023 under societies registration Act. The said society is 
having 36 members and the petitioners are some of them and all are 
belonging to the Schedule caste.

I

3. I submit that in the year 1983 an extent of Ac 1.00 each in S.No 39,40,458 of 
Gogannamatam of mamidiHuduru Mandal was leased out to the forefathers 
of the petitioners under lease orders in ref B4/5108/1976 dt 24-11-1983 by 
the office of the respondent in view of their long possession of the said 
land. They used to raise the gross , later coconut trees and as the said crops 
wee damaging due to the surround conditions of salty water, in the year 1996 
the government under J RY ( Jawahar Rojghar Yojana) scheme has 
sanctioned necessary funding through the district SC Coop Society to convert 
the said lands as Brackish water prawn culture project from 1996 onwards 
the tanks in the said area are being cultivated as prawn tanks and as of now 
there are tanks In existence with seed. The government under the said 
scheme; have also erected the necessary sheds to keep the operational

i

material and we ail collectively using the said sheds for our benent.
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6. Whileso, the respondent No 5 & 6 jointly issued a notice dt 12-09-2C24 served 
on 13^^ to the petitioners 1 to 3 stating that the unauthorized tanks in the village 
will be demolished on 17-09-2024. The said notice was issued mentioning 3 
days time knowing that these three days are public holidays. The said notice 
is with a referrance of note file of the 2"*^ respondent and aslso the orders of 
the green tribunal dt 4-09-2024 . no such orders were .enclosed to the said 
notice dt 12-09-2024.

7. 1 submit that we are not aware of the said orders of the green tribunal and no 
point of time an enquiry was conducted and no notice was issued at any point 
of time. We have been in possession of the said lands /tanks for last 3 
decades and the said person who claims to be the complainant is not 
belonging to our village and we are not parties to the said complaint or to the 
said proceedings before green tribunal, as such the notice issued by the

5. I submit that there are nearly 20.000 acres of land was converted as tanks 
• from Gogannamatam to Antervedi in four mandals ie mamidikuduru, razole, 

Malkipuram and sakhinetipally mandal and all are in existence as of now. 
There are many lands which were allotted to various individuals who 
belonging to various communities.

V;-

W'
■■ . • ■ ■ ■ .

4. I submit that the original allottees are our grandparents who have cultivated 
the said, land for grazing' gross, later our respective fathers got the said land

* as tanks thrugh the fisheries department, at present we are cultivating the
-i •• . i- • > : ■' , ■ '• . ' ■ ‘.'i ■ ' '

v' 7 same.'The 6*’’ respondent has issued possession and enjoyment certificates 
to each of us and we have been in our possession of Acl.OO each in S.No 
39,40,458 of Gogannamatam of mamidihuduru Mandal. The recent 
phographs are filed herewith to show that there are tanks in existence as on 
today.

‘■“A'

■ - !
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11.1 submit that the action of the responcents 2 to 6 are in violation of prirciples 
of natural justice and also the fundamental rights guaranteed under art 19 and 
21 of the constitution and time and again this Hon’ble court and apex court 
has categorically held that the authorities ought to have followed the principles 
of natural justice and ought to have put them notice before taking steps and 
proper opportunity should be given to the party to put for the their defense and 
in the present case there is no notice prior to the notice impugned and the 
said action is nothing but violative of principles of natural justice.,

8. I submit that as the department with the aid from the concerned society unde' 
the scheme formulated for the uplift of the schedule caste community in the 
area converted the said tanks on their instructions and the department has 
encouraged ail these years for the development of the prawn culture ir the 
area new estopped in issuing the notice that the tanks are unauthorized. The 
said notice is exfacie illegal and contrary to law.

9. I submit that the sad notice dt 12-09-2024 is impugned in tne writ petition and 
the said notice is liable to be set aside on the sole ground that thee notice 
does not contain any details fo the tank , extent, Survey number, name etc 
and it is a printed notice issued commonly to all without any details.

10.1 submit that we all belonging to schedule caste community and our family 
members are dependents on the small income out of the said one acre of tank 
each and we have no other source of income and if it is closed all of a sudden 
, we will be put to serious prejudice and irreparable loss. We have invested 
Rs 2,00,000/- each for the culture operation and the seed is in the said tanks.

respondent 5 and 6 at the instance of the third parties are ex-facie illegal and 
unjust.
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It is also prayed that this Hon’ble Court may be pleased to direct the 
respondents not to interfere/meddle with the possession and enjoyment of the 
culture tanks of the petitioners i.e in an extent of Ad.OO each in S.No 
39,40,458 of Gogannamatam of mamidihuduru Mandal, Dr BR Ambedkar 
Konaseema District pursuant to the Notice dt 12-09-2024 in ref No 
399/D/2022 issued by the respondent 5&6 and pass such other order or 
orders as this Hon’ble Court may deem fit and proper in the circumstances of 
the case.

Hence, it Is therefore, prayed that this Hon’ble Court may be pleased to issue 
writ, order or direction, more particularly one In the nature of Writ of 
Mandamus declaring the notice.dt 12-09-2024 in ref No 399/D/2022 issued 
by the respondent 5&6 proposing to demolish the tanks of the petitioners of 
an extent of Ad.OO each in S.No 39,40,458 of Gogannamatam of 
mamidihuduru Mandal, Dr BR Ambedkar Konaseema District is illegal, 
arbitrary and violative of principles of natural justice consequently directing 
the respondents not to meddle with the said tanks, of the petitioners in any 
respect pursuant to the Notice dt 12-09-2024 in ref No 399/D/2022 issued 
by the respondent 5&6 and pass such other order or orders as this Hon’ble 
Court may deem fit and proper in the circumstances of the case.

-V

.5'

,12. Under these circumstances, as we have no other alternative efficacious
. remedy except invoking the jurisdiction of this Hon’ble Court under Article

226 of Constitution of India for redressal.J have not filed any suit or writ for . 
. .the same relief.

Solemnly sworn and signed before me 
on the day of Sept, 2024

* / < '

: V - 
•f

< ..
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VERIFICATION
i

i:
I; Kusuma srinivasa rao, S/o venkata rao, 46 years, Moripo’am Village 

Mamidikuduru Mandal, Dr BR Ambedkar Konaseema District, do hereby 
solemnly affirm, verify and state that the facts stated in the above affidavit 

jl
filed in ^support of the writ petition are true to the best of my knov/ledge and 
belief a'nd based on records and legal advice, which I believe to be true and 
correct]

(I
(I

80



MAMI UDURU

V-at. (jiLX.h)a-«
^060 €9<?>s’Q,

eoL<Si^^i «*ip PI '-’^0
CF.£).cs6.C9O^dS2>5

eS‘eS<^.^O8)5.399/A/2022, ^o6o §’030 €35“^ So
irO s’D’sod&iSso, ^StoASodSodo

^£>.12-09-2024,

as5iC&^: -;S3^;)S ^^-cy-S.issd. ©o^eSi.6 ^^-fTd^S lA<S 
l^a30S«;S^,S^i <SodS3 CTgpco ^db83<S<S MAN0.3 OF 2023 IN 
O.A.NO.91/2020 <SodSO €S^^iSx>O3-®<S<2>S’6 t363^O3 
^oHolSo ae3q^<6 ^©o&o

a>POd:-1. § Sod&ShS da3<&);S3O,^a)^SC3’^
^0600 iydo fTd^ iA<§ i^230S<;S6,3^i <SodS3 crspex) ^^<55 
M.A.NO.3 OF 2023 IN O.A.NO.91/2020,6o6£)^a. ^do;);
^<5.04.09.2024

2. Note File.No.92/A6/2020, Dt.10.09.2024, fTd^S dS|do, 
CF.t). ©5. €9O^6i.5

^-■X--«--^-a, Jr TPWwwirw

^cS aiPOd 1 l^S’do § 3od&>S5S D’S’ da3cS3^O,^^)^C3’^ 
^SoodSoo irdo rTd^ ifl<§ t^830ScS^,i3^1 <SodS3 ©(Scjs-d Sdo^o 

a;5id&^ ;S3Oc&0 iiD’^^deS S’CX^XSO M.A.NO.3 OF 2023 IN O.A.NO.91/2020 fP
cy^ejo i^dSorp ipc^iiiycpco 836n«;S 5^^6o ^5.04.09.2024 E8 ^5 ^doj) O3iP I§o5a6^rp 
^co^SoOdbocyido.
1.18.07.2022 <S ;S3003_23’O^S)<65;)6Sg ^QC&O ^<5. _

11.03.2023 <6 fTd’^S iA<§ 3^1 cSod5o^3p^^c52>3^3l Qodk>i6o.io 
^doiip^ dycy □’t§<89<5s’doo3 dycy cd&a^oeS dSd^cx 
^^D^^c&oo<5^dS3.

2 s’^cS i)CP5;5d£8O JSoOddoo ip^^dea iPdg <dodS3^o«;S rTd^ lA<§ 
iP6 0)03305^ ^¥>0 ipdo d6^33<5 d565O3^^)0^<;S^^ S^dea
^do^ da estSrp 30.09.2024 ^5’ iA<S Le32305c6^,3^:t irdi ssS^oOcS 
a<$^rp dSd^cx iPd§ aj^SoO^jodS^So^cSfirp zpQ
^^C&DKP^tdo ^^<ddSo ©C&P Tg3Oi3’d ^6 lA<§ l^23i)5<;S^ €&"! 2010 
26 i^s-do dSd^o i5^)^a3dbc5o.

3.d3 SiilC&O 30.09.2024 <Sdo iPOCDCy ^Q8323<5f65.
fTd.^ ific3 id33i)5<;s^,s^i ipd ®^^;S3oo<5o <89;S3e» ^o&o63d3 5)^3 

rtdoiS®^ «5»®<^;Cx3<;S3 zpd^o&xbo 23Sfi<5S<5, s-^ 53 c63O<3 o:)<b35o<s3 5;)O6«6 ^dS3 s-^c^S (Td;5 
lA<§ l^8335cS^,3gl iPQ ©^55330 l^S’do 5) tn’53OcS^5 69<y<5s’d 3d3^O<^ <5fe3cCx3 ffl’G 

3 5pS530O 69«SrP 17.09.2024 ^5<;S 630^)0 ^C3iS323(53«5S5 ®©d&>T5<3&<5^cS5.
s»^<6 3d34&o 5§ 53d3 3oa;s 5<D^«6 cd’53La5 53SdS33 3d3^o<S® 5^<y ^dodo 
cy55 ayirtd ^^o^^o^c^dSfirp SOci&^cc&dSo <g9O33«55. aodSo^ <050^ 563350^ 
53(;55^a33o;^03 Sdd&^di56o €9033(65.
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Urgent NoticePt 12-09-2024

2.

Sd

As per the refer 1®' cited Orders dt 04-09-2024 in MA No 3 of 2023 in 
OA No 91 of 2020 of the Hon’ble Green tribunam on the complaint of 
Yenama Venkatapati raja of Kesavadas palem, Sakhinetipaili 
Mandal as follows

Though the orders were passed on 18-07-2022 and the orders in 
Misc petition on 11-03-2023 , the state officials have not taken any 
steps.

Hence , as per the orders of the green tribuni notices were issued 
and no response to the said notice . hence as per the orders of the 
Green tribunal, Chennai, the un authorized tanks your village will 
be demoilshed on 17-9-2024 and take the valuables in the tanks and 
there is no except to any one in this regard. . >

Hence on before 30,-09-2024 , the orders of the Green Tribunal, 
Chennaishall be Implemented = and report, failing which necessary 
action will be initiated as per sec 26 of the Green tribunal Act 2010. 
Case adjourned to 30-09-2024

Asst Director of Fisheries Mamidikuduru 
Tahsiidhar/Mamidikuduru

Note File dt 10-09-2024 of the District Collector in File No 
92/A6/2020

Sub: Fisheries Dept, Dr BR Ambedkar Konaseema district- orders passed in MA 
No 3 of 2023 in OA No 91 of 2020 of hon’ble Green tribunal - demolition of 
unauthorized acqua culture tanks- take steps to protect valuables- reg

Govt of AP : Fisheries Dept 
Dr BR Ambedkar Konaseema district 

Notice No 399 /D/2022 office of the TahsildharZ Chairman.Mandal level aqua 
culture committee Mamidikuduru

Orders dt 04-09-2024 In MA No 3 of 2023 in OA No 91 of 2020 of 
’the Hon’ble Green tribunam on the complaint of Yenama 
Venkatapati raja of Kesavadas palem, Sakhinetipaili Mandal

Ref: 
1.
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Ref 3/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

The following are the boundaries of the above land:
North: Path Way
South: Site of Kusuma Satya Mani
West: Drinage Kalava
East: Site of Kusuma Chakravarthi

O/o Msndal Revenue Officer, 
Mamidikuduru

TAHSILDAR ' 
maivUMMSWBVKR

MAIMOlimJRU

This is certified that Sri Kusuma Srinivasa Rao S/o Venkata Rao (Schedule Caste 

Community) Resident of Moripaleni H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac. 1.00 cts covered by S.No.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas , which was 

acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar, 

Razole . Taxes are being paid to the Govt, by the said individual and he was sanctioned 

with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.1996.

[ *1 J
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Ref B/280/20C7 Dt 20-06-2007

POSSESSI ON & ENJOYMENT CERTIFICATE.

I

O/o Mandel Revenue Officer, 
Mamidikuduru

This is certified that Sri Vardhanapu Subakera Rao S/o Sathiraju (Schedule 

Caste Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S.No.59,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas, which was 

acquired through lease orders in Ref B4/5108/76. Ct.24.11.1983 of the then Tahsildar, 

Razole . Taxes are being paid to the Govt, ty the said individual and he was sanctioned 

with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.lS95.

i

The following are the boundaries of the above land: 
’North: Site of Bhoopathi Rajanna 
iSouth: Site of Deepati Subash 
West: Site of Balia Dhanalakshmi 
East: River Godavari .

tahsildar
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Ref B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

The following are the boundaries of the above land: 
North: Site of Vardhanapu Subakara Rao 
South: Site of Balia Nageswara Rao 
West: Site of Sarella Rajya Lckshmi 
East: River Godavari

O/o Mandal Revenue Officer, 
Mamidikuduru

T'

This is certified that Sri Deepati Subash S/o Sampatha Rao (Schedule Caste 

Community) Resident of Mcripalem H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S.No.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas, which was 

acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar, 

Razole . Taxes are being paid to the Gcvt. by the said individual and he was sanctioned 

with Loan for rearing of Fish etc. from LG.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.1996 1

M
/e/ TAHflaflSlLpAH

I "• I 
____ tirl
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Ref B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.
I

v

I

1

O/o Mandel Revenue Cfficer, 
Mamidikuduru

This is certified that Sri Poothula Satyanarayana S/o Meerasaheb (Schedule 

Caste Community) Res dent of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.l.OO cts covered by S.No.39,40,458 of 

Gogananratham (V) of Mamidikuduru Mandal covered with Gress & Kuntas, which was 

acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar, 

Razoie . Taxes are being paid to the Go'/t. by the said individual and he was sanctioned, 

with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY{F) Dt. 12.02.1996.

mamdiroKurv

The fo'.lowing are the boundaries of the above land: 
' North: Site of Kuppala Krishna Murthy 
South: Site of Maddala Srinivasa Rao 
West: Drainage Kalava 
East: Site of Chilakapati Satyanarayana

Ji)
' - r ’ST
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Ref B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

The following are the boundaries of the above land: 
North: Site of Bhoopathi Babuparames 
South: Site of Bhoopathi Mohana Dass 
West: Site of Balia Subba Rao 
East: River Godavari

O/o Mandal Revenue Officer, 
Mamidikuduru

This is certified that Sri Kusuma Gangadhara Rao S/o Venkaia Rao (Schedule 

Caste Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S No.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas , which was 

acquired through lease orders in Ref.B4/5.lO8/75. Dt.24.11.1983 of the then Tahsildar, 

Razole . taxes are being paid to the Govt, by the said individual and he was sanctioned 

with Loan for rearing of Fish etc. from EG.Cist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.1996.

A' TAHSILDAR
MAMIDIKUDURU

S( JIdB. 1*1 tahsildars F 1*1
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Ref B/280/2007 Dt 20-06-20C’7

POSSESSION & ENJOYMENT CERTIFICATE.

i

O/o Mandal Revenue Officer, 
Mamidikuduru

The following are the boundaries of the above land: 
North: Site of Kusuma Gangadhar 
South: Site of Bonthy Venkata Lakshmi 
West: Site of Bhoopathi Krishr aveni 
East: River Godavari

pa/f i
TAHSILDAR 

mami^/i^SUEOAR 
MAMIDIIWURU

This is cerzified that Sri Bhoopathi Mohan Dass S/o Narayana Murthy 

(Schedule Caste Community) Resident of Moripclem H/o. Adurru (V) Mamidikuduru 

Mandal is in possession and enjoyment of Lanka Land of Ac. 1.00 cts covered by 

S.No.39,40,458 of Goganamatham (Vj. of Mamidikuduru Mandal covered with Grass & 

Kuntas , which was acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of 

the then Tahsildar, Razoie . Taxes are-being paid to the Govt, by the said individual and 

he was sanctioned with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., 

Kakinada In Rc.No. S4./655/93/JRY(F) Ct. 12.02.1995.

W ¥ pt
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i^ef B/280,/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

The following are the boundaries of the above land: 
North: Site ofBhoopathi Krishna.Veni 
South: Site of Bhoopathi Vimalabai 
West: Drinage Kalava 
East: Site of Bonthu Venkata Lakshmi

' O/o Mandal Revenue Officer, 
Mamidikuduru

ta&sildS^'-^^
MAMinmSNBDAR 

MAMlDlfWJRU

This is certified that Sri Kombathula Ramji Suman S/o Nageswara Rao 

(Schedule Caste Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru 

Mandal is in possession and enjoyment of Lanka Land of Ac.1.00 cts covered by 

S.No.39,40,458 of Goganamatham (V) of Mamidikuduru Mandal covered with Grass & 

Kuntas , which was acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of 

the then Tahslldar, Razole . Taxes are being paid to the Govt, by the said individual and 

he was sanctioned with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., 

Kakinada in Rc.No. S4/655/93/JRY{F) Dt. 12.02.1996 .

■'I
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Ref B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

1

i 
i

The following are the boundaries of the above land:
North: Vacant Site
South: Site of Bhoopathi Rajan
West: Site of Kusuma Srinivasa Rao 
East: River Godavari

O/o Mandal Revenue Officer, 
Mamidikuduru

I
I
I

This is certified that Sri Kusuma Chakravathi S/o Balakrishana (Schedule Caste 

Community) Resident of Moripalem. H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S.No.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas, which was 

acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsilcar, 

. Razole . Taxes are being paid to the Govt, by the said individual and he was sanctioned 

with Lean for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.1996.

TAHSILDAR
MAMIDIKUDURU^ 

TAHSILOAR ..
MAMDIKHKJR'
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Eef B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

■^HSiL04;o

The following are the boundaries of the above land: 
North: Site of Kombathula Ramji. 
South: Site of Bhoopathi Suryakantham 
West: Drinage Kalava 
East: Site of Bhoopathi Syamala Rao

O/o Mandal Revenue Officer, 
Mamrdikuduru

I
tahSildar’^^-'^VX^

mamiMM8(WAR 
MAMIDIKttBURU

This is certified that Smt. Bhoop[athi Vimala Bai \N/o Bala Ravi Varma (Schedule 

Caste Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.-l.00 cts covered by S No.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas , which was 

acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar, 

Razole . Taxes are being paid to the Govt, by the said individual and he was sanctioned 

with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.1996.
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Ref B/280/2007 Dt 20-06-2007

POSSESSION & enjoyment CERTIFICATE.

!

I

i

The following are the boundaries of the above land: 
North: Site of Deepati Subash . 
South: Site of Kusuma Annapoorna 
West: Site of Dhake Ashokvardhan 
East: River Godavari

O/o Mandal Revenue Officer, 
Mamidikuduru

This is certified that Sri Balia Nageswara Rao S/o Saheb (Schedule Caste 

Community) Resident of Moripalem. H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S.N0.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas, which was 

acquired through lease orders in Ref;B4/5108/76. Dt.24.11.1983 of the then Tahsiidar, 

Razole . taxes are being paid to the Govt, by the said individual and he was sanctioned 

with Loan for rearing of Fish etc. from EG.Dist. S.C.Coop.Society Ltd., Kakinada in Rc.No. 

S4/655/93/JRY(F) Dt. 12.02.1996 .

1
I*
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Ref B/280/2007 Dt 20-06-2007

POSSESSION & ENJOYMENT CERTIFICATE.

PI

i he following are the boundaries of the above land: 
North: Site of Kusuma Annapoporna 
South: Site of Kusuma Gangadhara Rao 
West: Site of Balia Ananthalakshmi 
East: River Godavari

This is certified that Sri Bhoopathi Babuparames S/o Venkanna (Schedule Caste 

Community) Resident of Morlpalem H/o. Adurru (V) Mamidikuduru Mandal is in 

possession and enjoyment of Lanka Land of Ac.1.00 cts covered by S.No.39,40,458 of 

Goganamatham (V) of Mamidikuduru Mandal covered with Grass & Kuntas, which was 

acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of the then Tahsildar, 

Razole . Taxes are being paid to the Govt, by the said individual arid he was sanctioned 

with Loan for rearing of Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., Kakir ada in Rc.No. 

S4/655/93/jRY(F) Dt. 12.02.1996 ,

0/6 Mandal Revenue Officer, 
Mamidikuduru

rf OT W VI W AV
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Ref B/280/2007 Dt 20-05-2007

POSSESSION & ENJOYMENT CERTIFICATE.

fellM
I
I

O/o Mandal Revenue Officer, 
Mamidikuduru

)
I

I

I
I

I

i

The follov/ing are the boundaries of the above land: 
North: Site of Balia Nageswara Rao 
South: Site of Bhoopathi Babu R3mesh 
West: Site of Balia Ramachandra Rao 
East: River Godavari
i . ■ ____

! V
!>■

'(■V
¥ «»*

Th s is certified that Smt. Kusuma Annapoorna Sfo Veera Venkata Satynarayana 

{Schedule Caste Community) Resident of Moripalem H/o. Adurru (V) Mamidikuduru 

Mandal is in possession and enjoyment of Lanka Land of Ac.1.00 cts covered by 

S.No.39,40,458 of Goganamatham (V) of Mamidikuduru Mandal covered with Grass & 

Kuntas, which was acquired through lease orders in Ref.B4/5108/76. Dt.24.11.1983 of 

the then Tahsildar, Razole . Taxes are being paid to the Govt, by the said individual and 

he was sanctioned with Loan for rearing cf Fish etc. from E.G.Dist. S.C.Coop.Society Ltd., 

Kakinada in Rc.No. S4/655/93/JRY(F) Dt. 12.02.1996.
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coAstzuctlon of bxacklsh VI atez pzawn caltoze projects under jRr .

Ms

Ss.75.15 I^s

"ells Project, during the year
1. Hezlpolam 

G.Veinavazam
3« Gegullanka

for SCe as detailed 
Rs. 15.55 lakhs, 
ks. 10.OG lakhs 

49.60 lakhs

PROCEESZN9S OS BXBGGTIVE: DIRECTOR, THE E.G.DIST.S.C.COOP.SOCIETr: 
. , hro« «

pzeseatt. Szi 6.Hohanza0,H.A.,B^Ed..HDC., 
Exseutlve Dlrectos

P«te^MF„2t?6|

.. S2 Accountant of the SC Society Is dlzectec; to pzepaze 
che^e_foz Rs. 10* 00* 000/- In favour of Exaeutl.ve Engine er. SC So-

S(^>^G.Mohanz 80
Executive QLzectoz

■Re. lfo.,S4/655/9 3/JRg IP)

Sahl- £.^.^st.sc Coop.Society Ltd .Kekinada - Pzackl^ 
Watez Projects sanctioned In 1995-96 - Release of 
funds to EE - Reig*

Read*- 1. Pzocdgs.Ra Eo.even t,11,7.95 and 3.1.96 of the 
Collectoz/^l.Of fleer, SC Sjciety,Kakinada<

2. Pzoedgs.RG.N6.S4/1754/95/JR7(F) dt. 22.1.96 of the
Collectoz/Rpl.Offieez, Sc Soclety,Kaklnada.

3. Pzocdgs.Rc.Re.S4/1678/95/jRY(P) dt. 13.1.96
of the Coiiectoz/^l.Officez, sc Socle-^,Kaklnada.

clety.Kaklnada.

/l!:^ ozdez/ 
L AdmLofflcez.

^he Eiceeutlve En^TOer, sc Soclety,Kdi Inada • vdth che<^e no.

Total••
e^eutlon .of ponds work was entrusted to tie.Executive 

Engineer, sc Soclety.Kaklaada. The Executive Engineer,SC society, 
Kaklnada coramenced the emculion of the works.

in ^e . above elzcumstanees* sanction Is: hereby aeeerded ts 
zeleaM.an j^unt ,of Rs, 10.00s.000/-(Rupees ten lakhs only) to 
the Executlye Engineer,sC ^clety,Kaklnada as advanoa to ground 
the projects. .....

. Tte. Executive Engineer, Sc Soclety,KdcInada is requested to 
send.the Project-wise expend! tore by every Monday to the Executlvt 
Director, SC Society,Kdcinadaw g-----------

The advance amount is dehltable to JRY(Milllen Wells Project] 
for.SCs 1995-96.

.. S2 Accountant

536733 dt. 13...2.96 for Rs.JD »00«.000/- on SBI, Treasury,Kakinad«

Copy to the Dy.Execuiive Engineer,SC Society,Razole for Informatic 
Copy to S2 Sectbn for necessary action.
Copy to APO (Fisheries), SC Societ for information.
Copy to file Rc. No.S4/1698/95/JRY(P#.
Copy, to file Rd No. 84/175^9 5/JRy(F).
Copy to stoOk file.
^are copy.

ORDER*

'. In tiie zefs.lst to 3zd read above, Collector/Speclal Officer 
has. anmkfc accorded administrative sanction to take up the

iltuze p. 
1995-96

- 20 one hectare ponds .. J
- 16 one hectare ponds ..
- 134 one acre ponds .. .
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»- .   ------- ------------- - ------------ -------- . • __^—. ----------------- - ------- ...—  ----- -
SC society. Kaklnada Is ft.162.89 lakhs « ft.27.83 lakhs • ft.135.06 lakhs. . .

ft.26*40 
ft.32.67 

BraticlSh w^er Prawn ealture projects / 
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.".'' Resieswarasi. - ■
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f. 
«• 
**• 
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.*• i. «.

1* . BIbq’wells '

a. 93.94
b. , 94-95'

a. 
ft- 
e. 
d.

‘ BAiAMGB @WSIT kEOUiRED TO OOHPX.Bi;s TOS gQliXiWlWG. WOfoSS* ■ ’
•riyt . tt 9 * . «* » * * « * <.i»' ’• ".:• ^ •?..*■*•****■ "*

Sjao'. Sane of the work . . .. Sst.oost .BjipeBditttre
)• ■ •. ' ■■ ft.in lakhs' .ft*ln. lakhs

• ft* 
ft* 4*41’'--— 
its* 6i9t“’ r— 
ft. .

ft.
ft*.. >^99ft. 8.41 -.:^
■... ■•^ e»» Wo‘»8 Bs.15.55 —

ft. 272.82
TT

and ft.4.45 lakhs Sranadan eonponent. Zhus the actual balance M Is to be released hr Bxecutlve birertoJ^i!^' 
e»sw e»^a.d i De <414 A0 lU. «M A<i 9 *4.Wa * He '44kA ftJf <
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;■

of 2024I.A.No

IN
W.P.Nc. OF 2024

BETWEEN:

1.

2.

3.

4.

5.

Vardhanapu Subhakar rao 
S/o Sattiraju, 66 years, 
Moripolam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Kusuma srinivasa rao
S/o venkata rao, 46 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Deepati Subhash
S/o Sampatha rao, 57 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Pothula satyanarayana
S/o Meera Saheb, 54 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Kusuma Gangadhar rao
S/o venkata rao, 50 years,
Moripolam Village
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

MEMORANDUM OF W.P.MISC. PETITION 
(Under Sec. 151 of CPC)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH 
ATAMARAVATHI
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■i

6.

7.

8.

9.

10.

11.

12.

... Petitioners

I

I

Bhupathi mohan das 
S/o Narayana Murty. 68 years, 
Moripoiam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Kombathula Ramji Suman 
S/o Nageswara rao, 43 years, 
Moripoiam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

Kusuma Chakravarthi
S/o Balakrishna, 44 years, 
Moripoiam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

Bhupati Vimala Bal
W/o balaravi Varma, 52 years 
Moripoiam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Balia Nageswara rao
S/o Saheb, 76 years, 
Moripoiam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District

Bhupati Babu Paramesh 
S/o venkanna, 59 years, 
Moripoiam Village 
Mamidikuduru Mandal 
Dr BR Ambedkar Konaseema District

Kusuma Annapurna
W/o Veera Venkata Satyanarayana , 54 years 
Moripoiam Village 
Mamidikuduru Mandal
Dr BR Ambedkar Konaseema District
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AND

2.

3.

4.

5.

6.

7.
...Respondents

The Joint Director -cum- Member Secretary, 
Fresh Water Aqua Culture District Level Committee, 
Dr BR Ambedkar Konaseema District
Amalapuram

The Asst. Director of Fisheries, 
Fisheries Department, Mamidi Kuduru, 
Dr BR Ambedkar Konaseema District

The Tahsildar,
Mamidikuduru Mandal,
MamidikJduru
Dr BR Ambedkar Konaseema District

The District Collector -cum- Chairman,
Fresh Water Aqua Culture District Level Committee, 
Dr BR Ambedkar Konaseema District
Amalapuram

The Fisheries Development Officer, 
Fisheries Department, Govt, of A.P., 
Dr BR Ambedkar Konaseema District 
Amalapuram

East Godavari District SC Co-op Society Ltd 
Kakinada
Rep by its Executive DTector

1. State of Andhra Pradesh
Rep. by its Principal Secretary, 
Animal Husbandry, Dairy Development 
And Fisheries Department, 
Secretariat Buildings, Velagapudi, 
Guntur District

101



Counsel for the Petitioners

For the reasons stated in the affidavit filed in support of the writ 
petition, it is also prayed that this Hon’ble Court may be pleased to 
direct the respondents not to interfere/meddle with the possession and 
enjoyment of the culture tanks of the petitioners i.e in an extent of 
Ad.OO each in S.No 39,40,458 of Gogannamatam Village of 
mamidihuduru Mandal, Dr BR Ambedkar Konaseema District pursuant 
to the Notice dt 12-09-2024 in ref No 399/D/2022 issued by the 
respondent 5&6 and pass such other order or orders as this Hon’ble 
Court may deem fit and proper In the circumstances of the case.

Amaravathi, 
Dt:j^-09-2024

, I
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HIGH COURT: AT AMARAVATI
I

of 2024I.A.NO.

IN

of 2024W.P.No.
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DIRECTION PETITION

Filed by:

I

COUNSEL FOR THE PETITIONERS

I 
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I
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